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Members so agree, al that point of iime,
according to our principle, it can go 1o the
Sianding Committee for appraisal. If the
Members so agree, we may nol have any
discussion on the Conslilution (Seventy-

seventh Amendment) Bill, 1992.

SHRI SIKANDER BAKHT: Ii is perfectly

all right.
SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashira): I wanl to make

one thing clear. What the Constinition Amend-
ment Bill seeks lo do isto add an item lo anticle
3238 as “(h) reny, its regulation and control .. "
and when the rent tribunals are constituted by
virtue of power given under this provision, they
will be under Stale laws. We should not assume
thal there will be a Central law which will come
to us, We should not assume it at all.

THE DEPUTY CHAIRMAN : Ifyou like o

discuss it now, [ have no objection.

SHRI MURLIDHAR CHANDRAKANT
BRHANDARE: This is non-controversial.

Why don’t we pass it just now "’
y P

THE DEPUTY CHAIRMAN : We cannot
pass il now because we need (wo-thirds
majority We cannol pass il by a simple
majority. And I have to ask the Chainnan alsa
lo be here. I am only 1aking the view of Lthe
House. Afier the Sevenly-seventh Amendiment,
we will po ahead wilh the discussion on
Kashmir and as the time permits, we may dis-
cuss Dunkel also. Shall we now go ahead with
the calling attention ?

SHRI CHIMANBHAI MEHTA (Gujarai) ;
Madam, without permission also somebody
can raise a question of privilege. [ have a very
impariant question of privilege involving the
dignity of this House. We have been discussing
about Narmada. Yesterd ay four Members made
a special mention on it. Thrice the Minister of
Irrigation went 1o the Lok Sabha to clarify his
stand. But he does not come to this House. This
is lowering the dignity of this House. Therelore,
I think, he should be called for a minule or twao.
I do not want of more of his lime 1o be taken.
Bul this is not the right treatmeni. Let him come
only for two minuics. We are not asking ques-
tions. Let him come. He can go through om
speeches. Therefore, il is necessary that the
dignity of this House should not be lowered.
Thishas happened on other occasions also. T do
not want 1o raise those tssues. Bui kindly
request Shuklaji lo come and clarify his stand
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within two minutes because I was hoping that
he would come loday. Yesterday [ was thinking
that Dr. Abrar Ahmed might convey 1o him,1
do not know whal has happened.

THE DEPUTY CHAIRMAN : In any cyse
he has got his Question Hour and he will
come.
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CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE

Urgenl need for Government (0 undertake
measures for the revival of sick Public Sector
Underiakings

Frewma : &% 2, am s AR
a1 ANOC AWRY (Rajasthan): &

THE DEPUTY CHAIRMAN : Now we ake
up calling attention. Shri Gurudas Das

Gupta.

SHRI GURUDAS DAS GUPTA (Wesl
Bengal) : Madam, [ call the attention of the
Minister of Industry Lo the urgent need for
Governmenl lo undertake measures for the
revival of sick Public Secior Undenakings.

$[ ] Tramslitiration in Arabic Seript]
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THE DEPUTY CHAIRMAN : Mr. Gurudas
Das Gupta, keeping the time faclor in mind,
will you please confine your speech o the
minimum ?

SHRI JAGESH DESAI (Maharashtra) : It is
4 very good stalement.

SHRI GURUDAS DAS GUPTA : Madam,
the statement is very good in the sense that it
spells out the intention of the Government

‘We have been discussing Lhe issue of sickness
for a long lLime, may be. for several years.
Therefore, I would like 10 know what steps the
Govemment had taken to implement this pious
desire which the hon. Minister has laken the
trouble to express in the House. While going
through the statement, [ find that there are a
number of inaccuracies. For enample, the
Heavy Engineering Corporalion was nol set up
far the production of steel. This unit was set up
for the produciion of equipmeni related to min-
ing. Secondly, Madam, the hon. Minisler refers
to 50 sick Central public sector units having
been relerred to the BIFR, out of which 44 have
been registered. My point is in how meny cases
lhe plan has been undertaken. To my
knowledge the BIFR has not succeeded in
inilialing even a single revival plan so [ar as the
Central public undertakings are concemned.
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Thal is the main problem. To me, Madam, it
appears that the Government is not working
with a single mind. The Government is nat
working with a direction, and there is lack of
decisiveness in every sphere. And the emerging
scenario in the country is like this that cynicism
is mounting tremendously among the working
class and the picture is one of total gloom. The
only question that I would like to ask the Minis-
ter of Industry and the Minister of Finance,
whose presence in the House flatters me, is this.
Does he believe that with a demoralised wark-
ing class the country can advance forward?
What are the essential points which we have
been discussing during the last three years ? The
most important point has been that the workers
have been asked o go out under the voluntary
retirement scheme. This is, in fact, a scheme of
involuntary retrenchment. BIFR had been
meking inordinate delay. Budgelary support
had either been withdrawn or reduced which in
turn accentuates the problem of negative work-
ing of the public undertakings. Fourthly, the
Government is resorting io payment of idle
wages. Therefore, the approach of the Govern-
ment, lo me, appears o be tolally negalive and
cannot be explained in lerms of economid
variables. It is not only against the working
classes—which, of course, it is—it is against the
nation because this policy does not encourage/
growth, does nol induce advance, does not
generate the environment needed for the expan-
sion of the economy of the country. This is a
policy of colossal loss. We are discussing the
inaction of the Government. What are the facts
on which I can level this charge? Fifty industries
have fallen sick under the Central Government.
They have been referred to the BIFR and they
are pending for years. But in the meantime, the
BIFR has not been able 1o draw up a plan for
rehabilitation or revival in a single case—let
alone the question of taking steps for the revival
of these units.

Madam, let us go into the statistics. In all 1846
units have been referred (o the BIFR 1t is not 50
umits only. Out of these 1846 units the BIFR has
been able to prepare till date the revival
package—ihey have agreed upon. they have
sanctioned—in case of 292, and the plan has
been approved cnly in case ol 118 which is less
than 10 per cent of the total cases referred to the
BIFR. Madam, if we speak of the numbers, this
is a pantial representation, bult if we look at the
country as a whole, if we look at the report
published by the Reserve Bank of India, then
the problem of sickness is of a much biggerand
colossal dimension. The total number of sick
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unils has grown ta nearly 3 lakhs and we had
been complaining about the inaction of the
BIFR far a pretty long time. In this connection,
while this issue was referred to the Prime Minis-
ter, the Prime Minister lost little time in writing
to the Chiel Minister of West Bengal. And what
did he say while the question of inaction of the
BIFR was referred to him? In a letter written as
far back as June 9 1o the Chielf Minister of West
Bengal, the Prime Minister said—let me quote :
“As you also know, the Special Tripartite Com-
niittee under the Ministry of Labour is already
looking into the problems of sick PSUs in each
sector and trying (o find solutions. If these are
agreed (o in the Tripartite Committee, the BIFE
will then really be required to accord formal
approval”—which means, the Special Tripartite
Cornmittee is being considered as an important
w00l in the process of finding a consensus on
preparing a plan or plans for the revival of the
sick units. And what has happened in the Spe-
cial Tripartite Committee? The Special Tripar-
lite Committee, which was set up by the
Govemnment, could hold only three meetings in
one and half a years. What is the outcome? I do
not wanl to characierize the work of the Tripar-
tite Commitiee. Here 1t me refer to what Mr.
Rampanujam has said. The hon. Minister of
Finance will kindly remember that he is the
leader of the trade union movement led by the
Indjan National Trade Union Congress. What
was his reaction? Reacting to the inordinate
delay in the work of the Special Tripartite Com-
mitlee, he told the last sitting of the Tripartite
Committee that it is nol working a1 all because
the nodal Ministries are not participating in the
meetings and the nodal Ministries are not tak-
Ing any interest at all. Therefore, for the Labour
Ministry or the Special Tripartite Committee, it
is very difficult to find a sclution. This is the
leve] of co-operation that the nodal Ministries
are giving (o the Tripartite Committee. And
what is happening as a result of the inordinate
delay of the BIFR and as a result of the total
non-performence of the Tripartite Committee?
These units are being closed down and workers
gre being asked to go. Here, may I refer 1o what
the National Tenmtiles Corporation has done?
The National Textiles Corporation has closed
down itz textile mill in Lucknow, violaling the
order of the then BJP Government in Uttar
Pradesh. It vilolaled not only the government
order bul it has also violated the court’s order.
This is how the policy of revival of the public
sector units in the country is taking place.

Whalt is the number of workers who have
been forced to go on voluntary retirement? As
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on date, one lakh workers had to leave their
Jobs, not voluntarily but because of being con-
fronted with a situation of involuntary coercion.
In the textile sector, alone, 35,000 workers had to’
leave.

Madam, the only imponant thing that the
Government has decided upon most seriously
and with singlemindedness—and credil must
go to the hon. Minister of Finance because of
his commitment to it—is the palicy of the so-
called liberalization which is having 8 “human
face”. While replying to the debate on the no-
confidence motion in the Lok Sabha the other
day, (he Prime Minister told the Lok Sabha thal
the liberalization in the country is not without a
“human face”. And what is the face like for
millions of working class people? Only yester-
day, hundreds of working class people belong-
ing 1o Bengal Poneries had to sil in the sireets of
Delhi, demanding “Kindly pay us the voluntary
scheme benefits”. For the fund which the hon.
Minister boasts of, hundreds of workers had 10
come all the way [rom Calcutia 10 demand that
lhe workers may kindly be given the benefits
under the Voluntary Retirement Scheme, for
which the hon. Minister of Finance has been
able 1o get the hondzome loan of a few million
dollars [rom thc World Bank. And even thai is
not being gign (o the workers. While the
revival scheme is being scutiled, while the BIFR
is almost inoperative and while the wripaniie
Special Commillee is non-performing. one par-
ticular wype of policy of the Government that is
being ‘especially implemented, is the policy of
the Voluniary Retiremient Scheme. How much
have they spent and how much would they like
10 spend? For 1992-93 and 1993-%4. for these
wo years, the Governmenrd is spending or is
likely 1o spend nearly Rs. 1,500 crores. You do
not have dcanth of funds to implemem the
policy ol exil, bul you do nol have funds for the
implemenilation of a palicy of entrance ! What
abour entrance ? This is a welfare state. You are
commitled for the well-being of the people and
for promotion of employment opportunities.
The government does not have money [or
entrance, but it has money [or exit. As a result,
while delay is taking place at the level of the
BIFR or the Special Tripartite Cornmitiee, what
is the elfect at the level of performence of the
units that have been identified as sick? The
result is increase in the loss, increase in the loss
of mandarys and increase in the payment of
idle wages.

I will give two instances of how this delay is
affecting them. The Bengal Potteries has been
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under the jurisdiction of the Central Govern-
ment for 17 years. The Government could not
{ind money to revive the unit. Whal was the
amount needed? You speak of the private secinr.
Yes, a private sector unil. the Tata Consultancy,
had come out with a revival plan and pleaded
for mere Rs. 15 crores which the Government
did nol give, bul in course of 17 years the
Government has paid idle wages to the extent of
Rs. 140 crores. You can spend money on idle
wages but not on revival !

Modernisation of the IISCO is being delayed.
I should say, “deliberately”. What is the price of
the dealy ? Till dare, according 1o 2 parliamen-
tary commifttee, Rs. 784 crores have been lost
becaute of the inordinate delay that the
Government is making. The Governmenl is not
in a position 1o find oul where, how and in what
wey its modernisation can be done.

What is the main reason for the Gov-
emment's refusal to undertake revival? The
main reason is constraint of funds. At the begin-
ning I said, “I disagree with the hon. Minister of
Finance here”. At the lime when you are speak-
ing of constraint of funds, is it nol true, hon.
Minister of Finance, that in 1992-93, 96 public
sector undertakings, out of 246 public seclor
undertakings, have invested Rs. 24660 crores
under the Portfolio Management Scheme in
banks, also in some places in private, financial
services and in some cases even at a rale of
interest which is lower than the bank rate,
which means that a large number of public sec-
tor undertakings in this country are lefi with
surplus funds, tha( the surplus funds are being
used to play in the share market and that the
surplus funds are being used for investment in
some places where the rale of interest is lower
than the bank rate? If so, why can those surplus
funds thai remain with a large number of public
a=ctor units, not he mopped up, not for retire-
ment benefit and not for the so-called “exit
policy”, but for building up & fund Jor the
revival of public secior units? That is my ques-
tion. Dr. Singh will stand up and say, “1 don’t
have money”. We do not beg you to give us
money. Neither do- we want you to go Io
Washingion and get us money. But there is
money in surplus funds with the public sector
undertakings. That money could be mopped
up.

Medem, I will just give two examples of how,
while a large number of public sector units are
starving of funds, how a large number of other

_public sector units are [raudulendy using sur-

plus funds. How could the surplus funds be
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mobilised? Nineteen public sector under-
lakings, because they were allowed 10 flual
development bonds, f(loaled development
bonds and mobilised Rs. 20.000 croves. A large
number of these bonds were lax-free. According
o my calculation, on ‘accoumt of this tax-
exemption, the country lost Lax 1o the extent of
Rs_ 900 crores. I do nol go into the details, bul at
least there are three public sector undertakings
like the Power Finance Corporation, the Indian
Railway Finance Corporation, who had raised
from market loans to the exlent of Rs. 1.500
crares. When the hon. Minister speaks of funds
stringency, lel me point out, only (wo units
maised Rs, 1,300 crores and the entite nioney was
not spent. Even & paisa of that was not spent on
developmental work. The entire surplus funds
of these two units were used for playin the share
market and for financing fraudulent Ilransac-
tions undenteken by the brokers. Thal is my
point.

My only importanl point is while you speak
of stringency of funds, why the surplus funds
lying with the public sector cannat be
mobilised. It can be commercial Lransactions.
The funds that you so mobilise far the revival
schemes cari be on commercial basis, can be in
lerms of interest rates fined by the Reserve Bank
ol India or by the Ministry of Finance. [tisnot a
question of doling oul surplus funds from pro-
{itable umits 1o sick units. Let the surplus funds,
a large number of funds with the public sector
units, be mobilised into 8 fund for the revival of
sick unilts.

[THE VICE-CHAIRMAN (SHRI MD. SALIM) IN
THE CHAIR)

My paintisthat it is very difficultto sil hard; itis
hard to become herd on a Minister, because we
have a Minister like Madam who is here. While
[ cannot afford 1o be hard on her, yet I would
like 1o see that she is nol soft so far as
irregularities in the department she represent
lake place. Lel her not be soft. I would most
humble request the Minister of Finance and the
Minister of Industry to kindly dispel the notion
that rules the country that this Government
does not plays with the economy of the country
in the way the brokers have played the share
market. Let the Government dispel that notion
that prevails in the counitry.

Lastly, today then we are discussing the call-
ing attention motion in this House, within a
forinight fron now there is going to be a strike
by the steel workers all over the country. It is
going 1o be a united strike; it includes the
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INTUC. What is their demnand ? The demand of
the strikers is that the [ISCO must nol be lefl 1o
the private sector. When we are discussing the
calling attention, the country is confronted with
3 Bharat Randh on 9th of next month. When we
are discussing the motion, there is an all-pany
delegation from the Govemment of Wesi
Bengal led by its Finance Minister to take up
the issue of sickness wilh the Govermment,
because the problem of sickness affects West
Bengal more than any part other of the country.
When we are discussing Lhe issue, il is here in
Delhi that a few hundred workers are there to
demand that payment be made according to
their own scheme, according to the scheme of
Golden Hand-Sheke”. Therefore, Sir, we are
not discussing the actions of the Government
[n [act, we are discussing the inactions of the
Government, the non-performance of the
Governmemt. Let the hon. Ministier represent-
ing the Governmen! in the House kindly con-
fimn the allegations that are normally there in
the mind of the trade unions and the workers
that the Government is not afier reviving the
public sector, the Government is in no mood 1o
help the public sector, the Government is in a
mood Lo scutlle it step by step in order o make
room for the privale sector to rule the economy
of the country. Thank you.

SHRI V. NARAYANASAMY (Pondicherry) :
Mr. Vice-Chairman, Sir. thank you for giving
me this opportunity. I went through the siate-
menl of the hon. Minister and the steps the
Government is going o lake for the revival of
the sick public seclor units in the country. There
are 246 public sector units in the country. The
Government found that some of the public sec-
lor units are becoming sick in spite of pumping
enormous money. They have to take a decision
whether they have to spend the public money
for the purpose of making the public seclor
unils more sick or they have to use the public
money [or the better use and what they have to
do with the public scctors which have become
sick. Therefore, they have taken a decision in
July, 1991. They have worked out two or three
important aspects. Number one, the Govern-
menl had widened the area which has been
wtally controlled by the public sectar for com-
petilion with the private sector. Some areas have
been reserved for the public secior also. Two,
chronic sick public sector units which will not
be viable in spite of pumping money have to be
referred 1o the BIFR and then a decision would
be laken acoordingly. Three, they have decided
to give more autonomy (o the public sector units
[or their functioning. It is a good thing. Fourth,
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they have entered into a memorandum of
understanding with the public sector units for
their efficient functioning and so on and so
forth. T was listening o the speeck of Mr
Gurudas Das Gupia. He mentioned that the
Government has either withdrawn the funds
provided to the public sector umits or the
Government has not provided funds for
improving the public sector unils in the couniry.
1 would submit in this august House a canard is
being raised by some vested interesis and also
by the working class thal the Government is
going lo kill the public sector units in the coun-
iry. The allegations that they have made are
lotally unwarrented and it is far from the
truth.

In the year 1990-91, the investment that has
been made for the public sector units is of the
order of R, 1,13.896 crores. In the year 1991-92 iv
was Rs. 135871 crores. So the investment had
increased considerable. It i1s more than 19.3
per cent

No! only that, the public sector units are con-
tributing to the exchequer by way of taxes Lo the
tune of Rs. 19,466 crores. The tolel tum-over by
the public sector units had crossed more than
Rs. 1,00,000 crores. The new indusirial policy
thal had been =volved by the Governmenl for
reviving the... (Time Bell rings). Whel is
this ?

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : We have 1o finish by 2.30 PM. That
was the consensus of the House. Each and every
speaker should complete within five minutes.
Otherwise, it will be difficull to complete by 2.30
PM.

SHRI V. NARAYANASAMY :1 would like to
sbmit number one, it is a very important sub-
ject. Number two, Members are concerned
aboul the public sector units.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You finish your spesch within one
minute.

SHRI V. NARAYANASAMY: How can I
finish in one minute? 1 have nol even
started.

THE VICE-CHAIRMAN (SHRI MD.

SALTM): Each Member will be given five
minutes only.

SHRI V. NARAYANASAMY : The course
open to the public sector was—the Government
was very liberal—they can raise funds from
external sources a3 well as from the internal
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apurces. They can go in for mobilisation of
funds. they can approach the banks for loans.
That being the case, it is very clear that the
public sector units have 1o compete with the
private secior in the country. The Government
should not consider—aid the Government is
not considering—public sector units as white
elephants.- The Government should not give
funds. public funds. for the purpose of improv-
ing the public sector uniis which are dying. The
money that is pumped in becomes wasteful
expenditure and in spit= of enormous funds
being spent on them, the units are not able to
revive, Then, the question comes as o whal will
happen 1o the employees. The Minister has also
said that the question of revival and rehabilita-
tion of 44 units is pending before the BIFR. 1
would like to submit to the hon. Minister that
an early decision has 10 be l1aken in respect of
these 44 unils for Lhe simple reason thal even il
you want to revive these units, giving allowancs
for cast escalation, when compared to the
figures projected originally, you will have 1o
spend more funds wilth the delay that occurs.
Therefore, the cases pending decision befare
the BIFR should be finalised as early as
possible.

Then, I would like to make my submissions
with regard lo raicing of funds through external
sources. I would like lo submit to the hon.
Minister—the hon. Finance Minister is also sil-
ting here—ihet the Konkan Railway, the
ONGC and the MTNL, all public sector units,
wen! to the public for raising funds through
bonds; but they could not achicve the objective
of mobilising resources; the amount of resour-
ces mobilised was not in conformity with the
expectations. Therefore, all these organisations

‘are finding it very difficult to reise finds

lhrough externzl sources. Therefore, for the pur-
pose of improving (he efficiency o[ public sector
units and 1o make them viable, there are two
important things which the hon. Minister has to
consider. Firstly, in public sector unils, work
culture should improve. Though I come from
the labour sector, I find that in the public sector,
workers are demanding more and they are not
discharging their duty sccording to the direc-
tions, according to the time-frame given to
them. That is one of the basic reasons why in
our country, public sector units are losing.

The second thing is inefficient management.
The marnagement of the affairs of public
seclor Unils . ..

THE VICE-CHAIRMAN
SALIM): You have o

(SHRI MD.
conclude, Mr.
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Narayanasamy. You are a senior Member. We
have 14 speakers and we want to finish the
debate in one and a half hours. You please sug-
gest how we can finish it.

SHRI V. NARAYANASAMY : Sir, I will con-
clude within three minules.

In the manegement of the alfairs of public
seclor units, westeful expenditure has 1o be
avoided. This has been made clear in various
reparts and the Governmen is also considering
it. But in public sector units, this has been given
the go-by. This ia also one of the reasons for the
sickness of public sector units.

About the Exil Policy, there is a clear misin-
derstanding in the mind ol the labour class that
the Government is retrenching employees [or-
cibly. I would like 1o submit thal the policy of
the Government is very clear Lo the cflect that
nobody can stop those eniployees who wani 1o
retire voluntarily. They can go, getting the com-
pensation thal has been provided by the
Governmenli. Nal only thal, As far as employees
are concerned, under the New Exit Policy—the
hon. Minister has said this in his statement—
Rs. 700 crores have been allocaled. To my
knowledge, it was about Rs. 2000 crores which
was cnvisaged and the Finance Minister said
that Rs. 1000 crores ‘'would be provided for this
year. | would like 10 seek clarification on this
because the hon. Minister says now that it will
be Rs. 700 crores. Under the New Exit Policy
that has been brought by the Governmeny, it is
made very clear that employees will not be ret-
renched and those employees who want 1o go
voluntarly will be allowed to go. The impres-
sion has been created by some people that
employees are sent out without their consent
forcibly. This is another canard, bogey, raised
for the purpose of maligning this Government
and for saying thal the employees in the public
sector are thrown out. Sir, the hon. Prime Minis-
ler and also the hon. Finance Minister have
said in this House and outside that the
employees will not be retrenched and if a public
sector sick unit is closed, those people will be
absorbed, as far as possible. Yesterday, we dis-
cussed the Goswami Commitiec Report in this
House. In that repor, two important things were
referred to by the hon. Minister in this august
House. One was about the winding up of the
Tribunals. A question was asked as to what the
Government is thinking in regard to the wind-
ing up of the Tribunals. The hon. Minister of
State for Finance said that it is under the con-
sideration of the Governmeni. A suggestion was
made that though BIFR is there, there should be
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apother parallel organisation for the purpose of
winding up the sick unils. A suggestion has
becn made by the Goswami Commitiee Repom,
if 8 unit is not able to pay within 130 days, that
unil may be considered a sick unit. Sir, this is a
very dangerous provision that goes sgrinst the
inlerests of the public sector units. The public
seclor units cannot be allowed 10 be killed
like this.

Finally, I would like Io submit for the infor-
metion of the hon. Minister that in Bombay,
pre of the public sector unils was given o the
workers' cooperalive and a8 per my informe-
tion, thal unit is working very well. Therefore, if
the employees come forward to run the public
sector unils, which have lo be revived in the
form of employees' cooperatives, the hon
Minister should consider that point and see Lo it
ME Soth FPmpioyess, WnD Wam 1D YEkE UVer ine
public sector units, should be given preference.
As per the palicy, the public sector and the
privite sector has 1o grow side by side in this
country and public sector units should not be
killed in the name of privatisation. However,
there should not be any compromise in the
sphere where public sector units are compeling
wilth the private sector. We should make tha
very clear. The chronic si¢ck units have to be
closed and there is no other alternalive excepl to
close them. I suppont the hon. Minister on this
poinL I congratulate the hon. Minister for clos-
ing thase public sector units and for safeguard- -
ing lhe interests of the workers, Thank you.

ey e o (Teene) : soearas®, ™
oftFE AR deRhT @ & 3 M X I W
g ¥ waf we &) o A 5w S e R ) R
& B s H ¥ oy it ¥ oy ol oy

23 e ¥ g gdY o gArA HE furErh @ W
AL N @A ow D it v
.. (=rramw) |

wirereht greom wmeht : 3w o @R T A B
e R A ogE W et & T wm
vl

Arh wRen Rrm1 : o1 @ dEA @& ww oA
.. {symam)

w5t 3 o A wmn T &, 3@ R e

A T8 dnf) o & A W B —"The Heavy
Engincering Corporalion which was establish-
el with the principal purpose of facilitaling the
manufacture of steel etc. in the heavy industries
sector, later, this unil had 1o suffer loss because
its workload wes not adequate but, in the
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beginning, the contribution of this unit towards
the industrialisation of the country has been
commendable.”

g, ¥ gl @ o ST A e S0 ) EEn
2 ufies S derefETe, goa IuwA et
e fvm mn o % o orEr SwEw @ AW R
drifry Mg & w9 ® 3 & ant wzRm ah e
Lo e R eEE CER LSO R L R ]
i o N fifmafitr st Ben ol § )

aw 2% {HPraftn oty # geam gefm A
& ¢ i T o dEe # oo W wOR) R A R
-3 wEn BN g@d H PR ke @
IEM arét W T W S A 2 frege
aft 7 A, w2 ¥ gTEN 3 {E AU weEA # At
¥ oz w P at I Af avh g B e e
frem o 2, ™ 79 T A FEE A ) dF A
A waa gat wf av Fw-Feas # ) T o
o gh dwftea & Tl e 246 ofews drTEfRTe
#, afFm TR & 9 o e 2 IO § AR ¥ o
ol Hen T oE W e 3 o
AT FETA TR 19 2w 3 e o i ¥ 0w )
e A 7 I9m & w32 ore ang & 3
= i wot o w0 e d, ToAdftmm A d
Af%Ea g Ao ardt & 2 off ) e @ TR
arét fwen o, gEd St & v frer @) 3R
0w % d2n, an g AT a1 o ad e
=T g A Wew ot ¥ o% ) 9wl d B o
ot 2 W IO A g F B TR AR
@ lom & o @ b & w ) .
ardafy wma tderlry . @& dE Idm 2 R ga e
& Fwoa 2, gy 4= R F | 3@ oo e
wa A | G e @ a7 B ST @ TR e
11 70 wox fireRe fam F o e @ IER weTe wd
U §71 ¥ 2700 =) gren &, oC @9 wwOE @ 5000
vk e ATl 1 AP @ SITer @ T g
w3 & frg & gw fig, g se & g, e el
% 7 ¥ on gE P v a1 25—30 9T U &
quA car & A W e = i w5
e @, ax Tl fwar | =don o P arw xw ke @
. 5Tk [ TE 2 wE W g O @ wife
TR THl 3 B & @ H g H73 % GUET
A ok IR Al 1 aw e wuE R ) @ T o
g Ty o i @ A W A el e s
2 s = o @b @ o SRR wh A Rodide @
ezl daweh A A v aiva A o "
vl dr IET a0 g oy o iy S dR-age
T w0 e B danfyea, J
o ey W, P aEw 3w g do A f
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g | woeh adié i Rm W @ 3 9w g & am
T % [U0 Suen AR @)1 & 7 g mhred 3 a2
wC %% o % on g AR oEd | ofgam et wad
= dgen d¥e v 3 R et ang de &t 3T
don B B Gy 3 Rifret @ @ 3 7 o=
T w1 % w @y TR B wm ow ol w0 @ am
o Far i w7 o A Tmw 47 W
A R & woe & 7w Fum @@ @ R
¥ 9 = Bum il T R & woEw F W IR O
mat N RTm A a7 AT L9
o o v A, A W9 S 4 7 W e
FO TUE W 7 ANAY, aX &m @ @ 2 T ofew
ERFT R I AT mam D e d 3w
ufiers deefrg 3 frem o@ @ 7 9@ @ afs
e Favr 1 3 174 ¢eTumdS 3 TrER arw 18

giftse 38R 6,148 - 71 FUT FHW A as compared
to the net profit of Rs. 5,393 - 9 crores earned in

the previous year. 3 3 g3 &m @ & | A g
R weh ufrdl ¥ Te A I oAt T a
#1 W ¥ 39 doraw @ T €T A 3 3 P
R IR CE R R e E e T R ]
N ME (T & T8 A Y = ur @
o ‘

Fuwamnay (df dreery gwim) : @ weE |
&Y FAGE

g oo P - RN G @ Pred 0w
AN 2 Who are the private owners 7 They are
also using public money, Government money.
There is no socalled private owner here. @ &
o g & T qeEr T § O - e we s
BATh AT ¥ 50 frs aftes decarey At
m o A, R 44 39 A RANRT A g #
trifeRvA ¢z Rmge 2 R d ara wos @ om,
AT e 7w Ak Refoom ol gam) Fefrn oy &R
= 5 A 7w w1 fead.owma.
W TR g T 17 T .aN.0tan.
T & % daen it & g 7 @ o @ W R
gt ai 1 A AAAIT-I B Gy =T F
o TTe B9 wyn Iz 0l &) 7Eh aE ¥ 7w qE
ot B P 0w ¥ goe A o G
woch 1w W 50 s teedw tow gh & v 4
3y P 5 v A T A, e o W
dee A 7. Surem SRRE. A GO Tves B
i@ ludRmdud e tgan se W
754 g3 & Ak TR ax & 7w A T 7@ @ @
...Schemes have been proposed to assist the
employees in re-training, re-deployment and
counselling. 3 & 7% qu=1 IR § M5 s TogRy
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o1, Foret miaeY ®1 Ffam gan A, fras witr = -
Rtz gan R a fraar @ amdfafer gan 2 Wi
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T, A R U2 0F uiee oferd @ ok
760 €9 | @ e dN-9E ' S Saned,
AT O AT F AT G0 H TE g 2 @R A e
A A1 B 79 I @ FE AR @ gwe & asm
o A ¥ ae W F driemm #® ofew amc
ol T ¥ 9 A R A g9 29 B whvw & IR
FUOFS €, A adge atF R a0 P Fa Aw @
T B T | T 27 F ANE Fgd Sege 4. Iefee
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: HwiHan ;M

SHRI CHIMANBHAI MEHTA
(Gujaral) : Sir, sick industries in the public sec-
tor as well in the privale sector have become a
very vital issue. Today, we are limiting our dis-
cussion only to the public sector. I have been
associated with the trade unions, especially 1ex-
tiles, in Ahmedabad for so many years.
Therefore, I know something about the NTC
which is a major segment in the sick public sec-
tor industries. There are 124 mills with 1-6

lakhs workers. There are 80,000 surplus workers
who are getting wapes without any work. |
understand that Government has ‘o be humane
and they are giving more than Rs 100 crores per
annum as wages (o the workers ~f mills where
there is no employmenl, there is no perfor-
mance and there is no work. Therelore, it will be
a linle difficult for me o accuse the
Government. :

Governments, whether il is Congress—in bel-
ween we had the Janala Party—ihe National
Fron, all of them always came 1o the rescue of
the workers who were suffering when the mills
in the private sector were closed due to sickness.
They said it was largely a national approach lo
support these workers. The public sector has
grown and I do not want Lo go into that aspect. |
think, the entire India is for the public seclor
and also for the private s:ctor. But we lest
efficiency and this is nol being :00ked inta. It is
felt that the sick units are not being looked afier
by the financial instilutions. But the financial
inslilutions have their owr problems. They say
thal unless sick units are proposed 10 be made
viable they would not advance money because
lhere is the Parliament and theie are people
who ask guestions. Why are they not becoming
viable ? This is a crucial issue. [ have said in my
meelings with the workers that when the ship is
[loating, if you add additional weight, the entire
ship would sink. Therefore, il there is surplus
labour and there is. in the NTC a huge number
of it, the management, the Governmenl! and the
Trade Unions must work out a solution so thal
surplus labour is taken away. All the viable
industries must work for the wellare of the
workers and the nation. | have faced this kind of
argumenl..{interruptions)..In  the communal
maovement, we have vesied interests; in politics,
we have vested interests: in the management of
public sectors and vested interests in the Trade
Union movement also. Therefore, you must
redlise this. ] have been struggling to revive ihe
sick units and 10 make them viable through the
fonmpation of workers' co-operatives, I am a litile
disappointed because workers are going lo be
the owners in the co-operative sector when Lhe
units are made viable even in such 4 senario
labour leaders are not forthcoming, Why not
come out with a8 scheme as to what is a co-
operalive and how they can work it put. But the
Government has not worked cul a model co-
operative unit. They must say that viable sick
umnits would be handed over Lo the workers at
lenst on a Re_ 1 rent basis. Coming 1o the second
point. What about the working capital ? The
third point, what about modernisation ? Labovr
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must come out with a clear proposal. They must
work out a8 formula on the basis of which some
guidelines could be fixed so that some people

can retire. They should be given the benefit of -~

the voluntary relirement scheme. They should
not be made to starve. Or, they must be
employed somewhere. Bul where is the pasitive
approach ? IT the NTC land is sold, it can bring
more than Rs. 500 crores for the NTC. Why do
the trade unionists come in the way ? They say,
“We will not allow you 10 sell the land unless
you agree that all these workers would be re-

employed” Now, il the Government..
(Interruptions).... .
SHRI GURUDAS DAS GUPTA : One

point of information, Mr. Vice-Chairman, Sir.
Something is being said about the trade union
movement. [ am 2 member of the Trperihe
' Commitiee. The trade unions had agreed on all
the proposals. All imapginary allegations are
being hurled. I can only say thai this was not the
position that the trade unions had taken.

SHRI CHIMANBHAI MEHTA : I am ask-
ing you : Did you, as a respomsible trade
unionist, pul up any model of co-operalive
movement 7 You were supposed to say, “This
Government should come out with a voluntary
relirement scheme; they should come oul with a
maodernisation capital; they should come cut
wilh a working capilal and they should say that
they were prepared to give the surplus labour
the benelu of the voluntary retirement scheme,
before the workers lost their jobs.”

THE VICE-CHAIRMAN (SHRI M.
SALIM) : Please conclude.

SHRI CHIMANBHA! MEHTA : Now. the
accumulated losses of the NTC are arcund
Rs. 2,900 crores. Their losses were Rs. 190 crores
in 1991-92 and on 31st March. 1993, the losses
heve come to Rs. 442 crores. If the Central
Governmeni is paying subsidy or providing
budgelary suppert, it is people’s money
{Interniprions)... :

SHRI GURUDAS DAS GUPTA :: It is as if
the Government i3 replying.

SHRI CHIMANBHAI MEHTA : It doesn'l
matter. There has to be & lotal national view, an
objeclive view. You will not appreciatz it
bacause you have a vesied interest of the trade
union mavemend. If you say [ am speaking on
behalf of the Government..{Inierrupsions)...

SHRI GURUDAS DAS GUPTA : I wish th:
hon. Member becomes a Minister to reply.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please conclude. i
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SHRI CHIMANBIAI MEHTA : Objectivity
is missing. | am criticising the Government. [
knowvery well about the management’s cormupt
practices. NTC has suffered a loss because the
manggers and the direclors were manipulating
the accounts, and nobody has been brought io
book. Almost everybody has pgone scol-free. I
once asked the Chairman of one of the NTC
subsidiaries casually as to what he was doing.
He said, “I am supposed lo collect election
funds.” And it is this nexus of peliticians with
bureaucracy that has brought sichness in the
mill. Today. I can tell you, in NTC, spinning has
gone down from 73 per cenl to 52 per cent;
weaving {rom 81 per cent to 35 per cent and pro-
ducticn of cloth from B0 million metres Lo 300
million mstres. This is how the whole situation
has come around. I will cite an example. There
is the Gujarat iracters in Baroda. When they
became sick, they did not go 1o the BIFR
because the BIFR prolongs the litigalion and
hearing for years together. I don't want lo say
anything sgainst the BIFR; they are doing
something with 2 goed intention. But they are
not gble to succeed. The other day the Labour
Minister said that out of 1300 cases that were
referred to the BIFR, they had disposed of only
400 cases. What have the workers gol to.do ? The
Gujarat Tractors workers [ound a way out. They
formed a co-operalive movement on their own
and the management also agreed with them.
Now, they are making hupe profits and some of
the workers gre getting more salary than what a
managing director is gening. So it is the labour
movemem which has to develop trade unions.
And i is not the wonopoly of the 1abour e
presentatives. I do represent Llabour and before
evenn some of lthe Members goi themselves
associated with the irade union movement, I
have been working with the trade unions. I had
ewn gone 1o jail for them.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Now you please conclude.

SHRI GURUDAS DAS GUPTA : That is
why his information is outdated.

SHRI CHIMANBHAI MEHTA : fmprove-
ment is required on all sides. The Governmenl
is not that sensitive. The Government syould
=il the menagements that they should work out
2 made] co-operative. Why are they not doing
this 7 1 asked Mr. Sangma, I asked Mr. Venkat
Swemy, (© tell the managements of the lemile
~ills ip have a workers’ co-operative neces-

“herefore, the management, the bureauc-
savy wid the labour! all have to put their heeds
iogether and try (o find a solution. This is
naticnal crisid which canpot be solved unless
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this is done.
Thank you very much, Sir.

SHRI TRILOKI NATH CHATURVEDI
(Uttar Pradesh) : Mr. Vice-Chairmanm, Sir, the
problem of sickness in the public sector is part
of the total indstrial landscape, including the
private seclor. After all, we were told all along
that there was no distinction or anta-
gonism between the privale sector and the
public seclor and both constituted a national
sector. That itself shows the linkage between
private and public sedtors, the interconnection
between these two or what may be called the
ransmission effects of one to the other, the
dependence of the privale sector on the public
sector and of the public sector on the private
secior in respect both of production and
employment. I think both these aspects, the
interconnected aspects, have assumed alarming
proportions. A lot has been said about the
reasons for the sickness. After all, the Reserve
Bank of India has gone into this, many commit-
tees have gone into this——the cumulative
deterioration of the public sector and the
tolality of the industrial sickness in the country.
It is high time that we thought of all this. One
fact that stands oul separately is thal so far as
industrial sickness is concerned. it is a great
leveller, as somebody has said. It covers within
tself both the big indus tries and also the
medium and small-scale industries. It is indeed
a big leveller. That shows the failure of the
Government policies in respect of these sectors.
It actually comprehends or cuts across all the
States, all rypes of industries of varying size and
scale. Now Lhis is the kind of situation that is
emerging and nobody knows about it berler
than the Finance Minisier himself who ispre-
sent now and the Minister of Stale for Industries
asto how much money is locked up in these sick
industries. Many figures have been given in the
Economic  Survey——every  year they are
giving——and in ceriain other reparts. 1 would
like 10 draw your attention to one particular fact
which has been mentioned in the statement
made by the Minpister that 2 number of loss-
making industries were abandoned by the
private sector investors. Now my question i3, my
complaint is, my accusstion is that the Govern-
menl itself is mainly responsible for this kind of
a situation. You take over the private sector
undertakings without apportioning the respon-
sibility, without imposing any kind of a penalty
on them. When we go into these issues, don't we
find some kind of a nexus between the Govern-
ment and the private industry ? Because of this
nexus, you take over those units Then you am
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not able to devote the attention that is necessary
in regard Lo public sector units.

Sir, | would like to mention that one of the
main reasons for this sickness is lack of pro-
fessionalism in the management. Management
has a large number of aspects. It is very difficuli
for me (o go into all those aspects. The [unny
thing hes been this thal even though we have
established many professionel institutions,
freining instimolions, we still find inadequacics
and shortcomings creeping into the manage-
ments of both the public sector and the private
sector. of course, s far as the private sector is
concerned, many of the companies only utilize
their talents, or misutilize or misuse the talents
of these professional managers and that is why
it was described by Mr. Chimanbhai Mchta as
corrupt management end so on. Now, who is
respansible for this, whether it is in the private
sector or in the public sector?

Sir, a mention was made about the work eul-
ture. How can you eapect the work culture 10
improve ? As was mentioned by Mr. Gurudas
Das Gupta, if the triparntite committee does not
have a meeting, if the Ministers speak in dif-
ferent vocies and different Ministers issue dif-
ferent statements, one would nol know and onc
docs not know what the “Exit Policy” even
today means. For the private secior, it is only
“hire and fire”. The private sector understands
it only that way. But, so far as the public sectaris
concerned, it is the voluntary retirement
scheme. Now, the allegation is that 1aking
advantage of the voluntary retirement scheme,
many persons, who would have been useful
because they have been trained al Government
expense, are leaving the public sector and are
just grabbed or gobbled up by the privale sector.
This kind of a situation has arisen now and i1 is
a waste of public funds. So, my question to the
honourable Minisier is this : Isit nol a fact that
you have failed to 1ake any anticipalory action,
whether it is in the public sector or in the private
sector? No preemplive action was taken
though you had the Industries (Development
and Regulalion) Act. It was both for regulation
and development It was meant for regulation
and also for promation of industrial develop-
ment. Your “Exit Policy” by ilself is no policy
and it has not been spelt out properly. Il there is
some kind of an ambivalence in the Govern-
ment, naturally, it creates uncenainty in the
mind of labour. Has the “Exit Policy” been spelt
ol properdy? Dillerent things are said by dil-
ferent Ministers at different places. The
Finance Minister says that it will be introduced
in order to attract funds from the World Bank
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and the IMF and other foreign invesiors and
lhe other Ministers will say that they will protect
the interests ol labour and so on. Today, the
labour is no longer gullible and you can really
be fuddle the labour, whatever you may say
about the existence of trade unions, of vested
interests among the (rade unions. But I do not
want to go into that gquestion just now. The
poinl is thal iy is your own handling of the issue
thal is responsible for this deplorable simation.
We had the Infumres (Development and
Regulation) Act. Nuw, we have the Sick [ndus-
trial Companies {Special Provisions) Aci...
(Time Bell rngs) .. Mr. Vice-Chairman, Sir,
this is 8 very imponani subject and I will try to
wind up as early as possible and will make & few
comments. For want of lime, | am avoiding
going into the figures. By this Act, the Govern-
menl sought to fulfil its basic objective by hav-
ing a quasi-judicial authority, some kind of an
apex authoriry. But, unfortunately, cven the
functioning of the BIFR is not satisfactory. I do
nol wam (o go into all those detrils. But the
Annual Report of the Ministry of Industry and
the Economic Survey give the tell-lale figures as
to how successful it has been. But the question
that remains is this : Has the Government done
everything (o help the BIFR ? Last year, there
were 30 many vacancies and there are three
vacancies laday. But the Government has not
boen able 1o make wp its mind and Tl thess
vacancies. The Board has gone on record saying
that there are 480 pending cescs and at least six
Benches are required for this purpose. There is
no decision from the Government. Now, what
can the BIFR do if you cannot give it the
necessary wherewithal ? Certain figures have
been given with regard to the cases referred 1o
the BIFR. So far as the public sector is8 con-
cerned, I find that these figures are at varianc=
with the figures that we have got from the
Economic Survey. According 1o the Economic
Survey of 1992-93, as on 1151 December, 1992, 91
industriel companies in the public sector had
been referred (o the BIFR. Oul of these nine
cases were rejected gl the lime of registration,
and 11 were under scrutiny at that time, leaving
the eflective registered [igures at 71. I do not
Imow whether there are certain other figures
and so on. Bul that is not the basic question
because one always bnows the kind of differing
figures that come [rom the Govermnment.

Sir, my basic point is this. Heavy engineering
industry has been mentioned. And in continua-
lion of the private sectar, we have the Heavy
Engineering Corporation. Not only that, one
can go lo a number of other public corporations
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and public companies. But the basic gquestion
that remains is : About the heavy engineering,
did you heed the waming which the CAG
reports and many of your expert committee
reparts, and the Public Accounts Commiltee
repons had given ? Did you heed their warning
and did you ry 10 rectify these things ? It is nol
only the heavy engineering industry. I can give
the examples of 8 number of other reports. In
view of the time-bell, naturally I have 1o con-
clude. But, Mr. Vice-Chairman, Sir, you permit
me o say one or two things, that is about what
has to be done. | think, we must be clear about
the exit policy. These mealy-mouthed phrases
will not do because Mr. Sinha has already asked
as 1o what kind of redeployment and retraining,
etc., you have done. These are the amorphous
words which do not yield any results. Now, this
s the point that we have to consider.

Sir, the fact of the matter is that taday the
benks and the financial institutions are pres-
sing the Government because of Lthe new
accountancy and new financial norms that
have been laid down. A number of things have
been said by Mr. Das Gupta about how the
public sector funds have been ulilised or mis-
utilised in the way it has been done. Mr. Jagesh
Deszi many a time mentioned in this House
about the public sector banks and also the
functioning of the public sector, and the way,
somehow or the other, they had been helping
the things which are not conducive to the gonod
of the sconomy.

Sir, I just want 10 bring one or two facts to
your notice.

THE VICE-CHAIRMAN
SALIM) : Last poinL

SHRI TRILOKI NATH CHATURVEDI : A
lothasbeen said asbout the T. S, Goteswar Com-
mittce report. When thal report was submitted
to Lhe Prime Minister, one does not know what
happened to thav. But, I have gol the Statement
of the Minister of State. The report was submil-
led in February. On 4th March, she gives a very
categorical kind of reply as if the job of the
Industry Ministry is not to promote industrial
development bul just to liquidale them, lo wind
them up, and as if the Labour Ministry will lake
care 3o [ar as the labour is concemned. If this is
the kind of fragmented approach that the
Government is expected 1o have then what is
supposed 10 be done by the National Renewal
Fund ? And a very paliry sum has been given
for that. And, Sir, I want to bring one more fact
lo your notice because Mr. Venlal Swamy has
made very bold assurances about the NTC. And

(SHRI MD.
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so much has been said about the NTC, etc. I do
not went to go into il because all of us have been
pleading in this House.

Why not ity the workers co-operatives. And it
is always said, and I undersiand that even in
West Bengal, one co-operative organisation is
running one of the sick units. There has been
that Kamani Tubes. In Bombay, that experi-
ment has heen made. But then, you cannot just
ask the labour or the workers just to 1ake up the
co-operative. They are certainly reluctanl. Bui
they will be reluctant till you give them Lhe con-
crele proposals. The formai can be evolved
where the role of the various agencics can be
spelt oul and how they will help those co-
operative agencies during their teething
troubles. After all, for years we have helped the
private sector and the public sector. We talk of
the protected industry. All these 40 years, we
have protecied them. We have regulaled them,
we have tried to mulch them, only lo misuse or
ebuse that situation. And now yon don’t want lo
spell out the detailed policy as to how the
workers' co-operaiives will really work and
what kind of facilities will be given to them.

There are a large number of things [ would
have liked to bring to the notice of the Minister.
So far a3 the Minister is concerned, she has got
enough information. But the question is that the
will to acts is lacking. There is already a chasm
between the intention or what is spelt out and its
implementation. That is the basic problem. It
has to be realised by the Governmeni that the
kind of unrest that iz spreading and the kind of
wrong signals that are given by wiong policies
1o the country will undermine the social
stability in this country. I do not want {o go into
the problem of privatisation and so on. The
guesiion s, if you have to liguidate, please do
the mercy killing the earlier the better. And then
take care of the labour so that your promises are
redeemed. Why are you allowing many of those
public sectar units 1o deteriorate which are still
in a better position 7 By and by their viebility is
getting eroded, and that is the basic problem
before us. That is why there is now g difficult
situation. The Goswamy Commitice Report has
come. There is a lot of controversy. I do not
want to go inlo its recommendations becauss
even the Finance Minister has gone on record
saying, when it was presented in the Finance
Ministry by the Chairman of the Commitiee,
that if we go by the definition of the Gaswamy
committee Report, then there will be a scarcity

of entrepreneurs in the country. About the -

winding up «tc., something was said yesterday
and also there was 8 mention about (aking away

lhe powers from the Labour Commissioner. [
Lhink these issucs will figure sometime later. But
before resuming my seat, Mr. Vice-Chairman, I
would like to say one additional thing. When
the Finence Minister—he is not here now——
and [ were in the Government as part of the
bureaucracy and so on, there was a Commiltee
which was appoinied to go 1o one pariicular
Siate 1o look into the problems of the Scheduled
Castes and the Scheduled Tribes since thatl was
one of the wings in the Minisiry of Home
Allairs at that time. Unfortunately, I could not
7o because of some law and order problem. But
[had a detailed discussion with him and he was
gracious enaugh 1o come and speak o me after
returning. What he said was : “Mr. Chaturvedi,
for the first time [ have seen how by the Mamx-
ian apherism or its prognosis, the Stale will
wither away is materislising I have seen it hap-
pening in one particular State”. Now I [ind that

" he is the Finance Minister of a dithering

Government. It may siill be a Canstitutional fic-
tion; it may be a Constitutional reality. Bul the
point is, from 'dithering’ 1o 'withering’ there is
not a very long gap between the alphabets ‘d’
and ‘w’ and I do think that this Governmenl, at
least (rom the point of view of social interven-
tiom, for social good, for the nalional economy
and for public purpose eic., will really abide by

_the spirit of the promises and the spirit of

pronouncements.

SHRI RAJENDRA PRASAD MODY
(Rajasthan) : The siduvation today is that by
1989-90, select 43 companies in the public sector
sick industries have registered a loss of Rs. 9,500
crores. The note hat we have received from the
Deépartment or from the Minister is a routine
note, As usual it refers 10 the BIFK; it refers to
the difficulty of the public sector and it refers
that ‘we are doing our best’ with a very nable
theught that it shall be strong again and it shall
get back to profit area. I have to apologise and |
feel very sorry &t the way the country is being.

-rin. While the couniry virtually bleeds with the

kind of losses these public sector underiakings
are making, while there is a large budgetary
deficit and they are selling away the aszets of the
country and yet routinely they present before
the House a piece ol paper to say that action is
being taken. Repeatedly, we have been 1old like
this. Now, [ would give just two examples ol of
these 44 public sector undertakings which will
give the House an ideg of how the Government
is totally apathetic, is not concerned, is not tak-
iNg any action whatsaever and is just bringing
in the BIFR and making it a scapegoat.
Here, I would like to point out that there ia the
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depasil what the Goswami Commitiee has said
that the BIF.R cannot just function in the pre-
seni context. The first example 1 would like to
give is that of the Hindustan Steelworks Con-
struction Corporation. This company was
lloated when the couniry's mejor steel planis
were being set-up. Its main job was Lo set-up
steel plants. Today, it employs 8,000 workers.
Out of this, more than 4,000 workers have no
work at all. They are being paid their salaries
day-in and day-oul A budgetary provision of
Rz=. 35 crores is made every year to give them rel-
renchment compensation. Naturally, they ave
getting their salaries from the Hindstan
Steelworks Construction Corporation and they
are also drawing salaries from elsewhere. The
Government says thet they are making a provi-
sion, bul there is no taker. Nobody is taking the
compensation. Apart from this, this particular
company does not even fall under the purview
of the BLF.R. This is because the BIF.R Act
does not cover service companies. This is not 4
manufacturing company. Yet the Governmenl
says like this. I would like the hon. Minister to
tell us what exactly is the position. Do they have
any plan for the Hindustan Sieclworks Con-
struction Corporalion, or, i5 it only apathy ? Sir,
the Hindustan Steelworks Construction Cor-
poration alone has lost Rs. 260 crores up to the
year- 1990. Still the Government says that they
are trying to do their best.

The other example I have is of a fertiliser
company. This company has not produced a
single tonne of fertiliser since its inceplion. The
main area of problem was that il was a
technically wrongly set up plant. The workers
are being paid for the lasi fifteen years, but no! a
single tone of fertiliser has been produced by
this company.

AN HON. MEMBER : What is the name of
the company ?

SHRI RAJENDRA PRASAD MODY : The
fertiliser plant located at Haldia in West Bengal.
In this fertiliser company, the workers get not
only their full wages paid, not only is there an
annual expenditure of nearly Rs. 2 crores
towards canteen subsidy, bui there is also
another impossible thing happening there,
namely, overtime is also paid in this company.
How can this kind of thing go on ? When we ask
for Rs. 500 crores by way of relief in the case of
personal taxalion, when we ask for reduction in
individval income-lax where we are being
heavily laned, the Government does nol reduce
the tax rate, because they are not able 1o give a
relicf of Rs, 500 crores. On the other hayd
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crores of rupees go down the drain like this. The
Governmenl simply says that the BIFR is
looking into it. They say ‘We are doing our best
and we hope things would revive'. I think the
Government should be more serious. The
cautry cennat alford o lose like this. The hon.
Minister must ask the Department and advise
us on lhe action proposed. I have given two
specific examples. The BLF.R cannol do any-
thing in both of the cases. The Governmenl
should go into this questior in depth and
remedy the situation. As [ poinied oul, we have
the situation of budgelary provision for these
companies, but nobody is taking the money.
Thank you.

THE VICE-CHAIRMAN (SHNM MD.
SALIM) : Shri Vithalrao Madhavrao Jadhav.
Please resirict yourself to asking only point-
ed questions.

SHRI VITHALRAO MADHAVRAO
JADHAYV (Maharashira) : Mr. Vice-Chairman,
Sir, I am grateful to the hon. Minister that she
has made a very good and comprehensive staje-
ment. | now come directly to my questions.

The hon. Minister has said that of the 56
public enterprises referred 1o the BIF R, 44
cases have been registered for rehabilitation.
They have been registered about a year ago.
May I know what is the progress in respect of
rehabilitation of these 44 companies which
have been referred Lo the BLF.R 7 I would like
1o kinow whalt progress has been made.

The second thing is, the statement says that in
regard to the National Renewal Fund, a provi-
sion of Rs. 700 crores has been made. May [
know from the hon: Minister how much out of
this Rs. 700 crores has been spent for rehabilita-
lion of these sick public sector enterprises ?

The hon. Member, Mr. Mody, referred Lo the
Hindustian Steelworks Construction Corpora-
tton. This company has made a loss of Rs. 69 - 4
crores. Then, the top ten public sector enter-
prises have made a total loss of Rs. 2,494 crores
in one year. Out of that RINL, Rashtriya Ispat
Nigam Ltd, has incurred a loss of Rs. 986 - 90
crores, HFC Rs. 330- 5 crores, and FCI, Fer-
lilizer Corporation of India, Rs. 225 - 40 crores.
[t is a prestigious indusiry and this loss has
caused great concern to the farmers. DTC has
incurred a loss of Rs. 203 - 80 crores, Indian
Airlines—the hon. Civil Aviation Minister is
siting here—has made a loss of Rs. 198-30
crores, HEC Rs. 192-70 crores, IDPL Rs.
112 - 40 crores and HSL has made a loss of Rs.
104 - 10 crores. So, the top ten public enterprises
have made a loss of Rs. 24% crores oul of the
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lotal loss of Rs. 4,000 crores. The rest of the 30 or
a little more than 30 public undenekings have
made aloss of over Rs. 1.500 crores. [ would like
lo know when these prestigious enterprises will
be revived, when they will be [easible and how
much labour is involved which has suffered.

Secondly, is privatisation possible ? These are
very big public sector enlerprises. Il these enter-
prises are incurring losses continuously, what
are the measures being taken by the Govern-
ment o make them healthy? How many
employees have suffered on account of the
losses incurred by these public seclor under-
fakings ?

Apart from that, there are more than 2 lakh -

small scale unils which have gone sich. More
than Rs. 15,000 crores have been invested in this
smail scale sector. The major share of iie
employment is there in the small scale seclor.
The hon. Minister may not be direclly con-
cerned with the small scale idustiries, but her
colleague, whoever he may be, who is con-
cerned with the small scale sector, should take a
serious note of this. A large number of entrep-
reneurs, gqualified engineers and other techmi-
cians have lost faith in the small seclor
industries. A large number of the workers have
becomc unemployed. I would like 1o know the
measures taken by the Governmenl (o revive
this small scale sector. (Time-bell rings).

I am only putting questions. How many agro-
based or co-operalive industries have gone
sick ? The other day there was & guestion about
Tribunals and co-operative industries. In
Maharashtra we have gol a large number of
sugar factorics. About 70 1o 75 per cent of them
are making profil. Only 10 to 20 per cent have
gone into losses. Some of them have gone into
losses because of the fault of the management,
but most of them have gone into losses because
of bad weather and inadequate rains. So, I want
o know how many co-operative industries in
Maharashtra and other parts of the couniry
have gone sick

Now I come (o the important question relat-
ing to NTC. I am more worried because it con-
cerns my district, The Government has been
comtinuously trying 1o 1ake over sick iextile
mills end give relive to the workers. As one of
the hon. Members righlly pointed out, one of
the textile mills is being run by worker's co-
operative management. | am sure, in Maha-
rashird there are so many worlers’ umions
which are not concerned with the trade unions,
which want to do some constructive work. They
are prepared 1o come forward to revive some of
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the sick textile mills. If the Government con-
siders very seriously to handover these sick tex-
tile mills to the workers’ managcment, they will
come forward and run them profitably.

In my district one NTC mill was siarted dug-
ing the Nizam regime before independence.
The mill was making prolit. Ten thousand
workers were working in that mill. Two years
back it had gone sick. The hon. Textile Minister,
Shri Venkat Swamy. has assured this House that
he would look into this and see that this mill
goes on working. Bul, 1ill today nothing has
been done. An NTC mill, which is a very pres-
ligious . mill in the Nanded district of Maha-
rashira—Nanded is a rural district where raral
industrialization is laking place—has gone sick
I request the hon. Minister through you, Sir, 1o
ugently intervene in the marter and see that
this mill goes on working.

In Maharashtra we have siarted Regional
Industriel Development Corporations  in
Marathwada, Vidarbha, Western Maharashtra
and Konkan. The Marathwada Regional
Development Corparation and the Vidarbha
Regional Developmeni Corporation have gone
sick. All the revenue officers who were manag-
ing these Corporations have swallowed all the
monecy and brought the employees there lo
tears. All their units have gone sick. Therefore,
the Governmen! of India must give some help
1o the State Governmenlt and should also see
that the industrial units which were working in
those economically backhward areas are revived
and economic justice is done lo the economical-
ly backward ar=as. Thank you, Sir.

SHRI TBON BEHARI ROY (West Bengal) :
Sir, I have gone through the stalement made by
the hon. Minister. It is nothing bul about NRJs.
It has not deall with cven the question of how
many revival plans have been sanctioned dur-
ing the last lwo years by the BIFR. Gavernment
has not given thal figure. But we know that not a
single plan has been sanctioned during the last
two years.

Sir, [ represent the trade union movement.
My constituency is the trade union movement.
Qur experience has been Lhat lack of political
will on the part of the Governmenl is the main
enemy lo the revival of sick public sector units.
You may take the horse 1o the water, but you
cannol make il drink. Sometimes the Govern-
menl accuses, and the trade union movement
also accuses the BIFR as being mainly respons-
ible for this situation. Bul the Government has
no sense of direction, no political will to guide
the BIFR what should be the way 1o deal with
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the sick industrial units referred to  the

-BIFR

Anyone who is intimalely connected with the
developments and the sequence of events that
1ake place in the BIFR once a case is referred to
the BIFR knows Lhe posilion. The momen! pn
industrial unit is referred to the BIFR, an
omino'is signal goes out from the Finance
Ministry 1o the banhs and other financial
inslitulions and, immediately, all round, all
advances will be stopped 1o the sick units
referred to the BIFR. All orders will be stopped.
LCven prestigious industrial units like MAMC
and HEC do not gel Govermment orders or
public seclor orders. For example, Coal India
does not place orders with MAMC and HEC
and, therefore, these and other industrial units
are moving almost ta the brink of disaster.

Sir, there are nearly 50 cases from the Central
public sector undertakings pending before Lhe
BIFR. Also there are more than 100 cases from
the Ceniral and State public sector under-
takings pending before the BIFR. involving
more than four lakh workers. Every time the
Industry Ministry will be present in the BIFR as
# promoter, and in the first meeting it will say
that the Government has no money and
therefore, it cannol acl as a promoler. Conse
guently, the IDBI is asked to act as the operal-
ing agency. The IDBI will call the privale sector,
and the privale sector will enter lo [ish in the
troubled waters. Their main objective, main
aim, is to usurp the land of the public seclor.
They want to sell it in the market. We are getling
serious reports from those industries which are
not being referred even (o the BIFR.

A dangerous signal has come from the
BHEL. In the Question Hour the hon. Minister
was saying that the BHEL was not getting
orders because of competition. The fact is com-
pletely different. This year the Industry Minis-
try itsell has lessened the capacity utilisation in
Power Sector of the BHEL by 50 per cent Next
year the BHEL's capacity will be further
reduced For the next three years the capacity
utilisation in the power sector has been fixed at
30%, 8% and 5%. It means that by 1997 the
BHEL will be wound up. Is it because of com-
petition, Sir ? The Indusiry Ministry’s Report
itsell says thay because the import is tied up with
the IMF loan, orders could not be issued to the
BHEL Therefore, its capacity is heing slashed.
We would like to know from the hon. Minister
what steps they are taking to tackle the sichkness
arising out of globalisation and oul of the loan
lied-up with imports. We have information that
lhe Government of India is bringing Power
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capacity giving a guarantee ol 16 per cent profit
on the investment. In that case what should be
the investmenl! for crealing a capacily of one
megawait? That Tigure has been [ixed al
Rs.4 - 25 crores against the BHEL's offer of only
Rs 1-20 crores. Is it compelivion? Is it
globalisalion 7 Are waorkers to be blamed [or
that?

Mr. Vice-Chairman, Sir, the sieel workers
have a serious complaint against the Steel
Ministry and the Finance Ministry. Their com-
plaint is that there is discimination against the
SAIL in favour of a consultant. Sir, you know,
the TISCO is a prestigious, premier unil in the
steel industry. It is having a property of
Rs. 16,000 crores. It is having not one bul more
than five caplive mines, the best coking coal
mines and the best iron-ore mines. It is being
handed over virtually free of cost, at Rs. 134
crores. 134 crores will be advanced by the SAIL.
The new concept is that il will give some inlerest
on the loan advanced by the IISCO. Now the
irade union movement raised the question why
(inancial package being extended lo the con-
tractor will not be extended (o the Steel
Authority of India. The reason is simple.
Therelore, one of my friends has said that on
the 7th of September the enlire trade union
movement in the steel industry, including the
INTUC, BMS, the CITU and all others, is going
for a nation-wide strike against this policy.

That is why, Sir, I was saying thal it is not a
problem of the BIFR alone. 11 is nol some con-
ceasion here and there. It is a matter of policy,
what policy the Government will pursue on the
guestion of public sector and whether you like
lhe public sector or not. I would humbly say
thal the blind pursuance of a palicy diclaled by
foreign powers has already dragged the Govern-
meni far away from the policy which it had
announced in July, 1991. It has gone away from
it.. That is why we find that the compelition is
not the end. The foreigners are grabbing lhe
economy of pur country as it has happened in
the case of the BHEL. Therefore, the Govern-
ment has to decide. If the Governmenl is
genuinely in favour of the public sector, the
Hon. Industries Minister should reiteraie here

.lhe commitments made by the Prime Minister

and the Finance Minister on earlier occasions
thal the public sector will remain and all forms
of its comomitments regarding the public sector
it will stand by, that the embargo on the release
of funds to the public sector referred 1o the
BIFR will be lified; orders will be provided 1o
those public sector units whose cases have been
referred 1o the BIFR; and orders will also be
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given to other public sector undertakings. It has
lo be reiterated that industries like the BHEL
will be proiected from the outsiders. Atthe same
lime the Government should assure that il will
adhere to the revival plan given by the BIFR,
and the Governmeni will sanction the required
money for their revival. That assurance should
come. Otherwise the BIFR in its own reaction
will bring aboul a total bewildermenl. In this
context I would like to refer to the recommen-
dations of the Goswamy Commission. The
report is the annexation of pre-decided notions.
[is main objective is 1o wind up the sick indus-
tries altogether to give way (o the movement of
capital from less profitable areas to the maost
profitable areas. This will result in flight of capi-
tal from one place to another. There are two
directives of the Goswamy Commission. One is
Lo shifi the role of the BIFR from reconstruction
or rehabilitation to winding up the public sector
units. The second is to bring aboul laissez-faire
in the matter of their closure. It is not a question
of sickness alone, il is giving an open passport
[or flight of capital from ¢ne place to enother
and in the process “hire and fire” ol the workers
will contlinue.

Two points are being raised again and again.
It is only to hit (he workers. One of my
colleagucs was talking ubout the NTC. In the
hisiory of the last lwo decades. this Government
in order 1o help some of the monopoly houses
had hil the public seclor had nationalised some
industries which were alrcady exhausied major
post due to over ultilisation. Most of the less
making industries under PSU industries,
including the NTC, fall into that category. The
very same Government has been blaming the
workers for the failure ol these units and has
been raising the bogey that (he public sector
itself has 1o be liguidated.

The question of the co-operatives also has
been raised. I would request the Hon. Minister
not to draw the working class lo a mirage. In a
state of globalisation, BHEL is collapsing. Do
the Members feel, do the Government feel that
workers co-operative will succeed ? Even the
Government is (alking of workers co-operative.
Till now the Governmenl did not put forward
any detailed scheme opinion in this regard.

Finally, I will mention Iwo more points. Une
relates to the commitment. The Hon. Prime
Minister and the Labour Minister have made
commitments on a2 number of occasions.

THE VICE-CHAIRMAN (SHRI M.D.
SALIM) : Are you on your last poini?

SOME HON. MEMBERS : Give him some

miore time. This is his maiden speech.

SHRI JIBON BIHARI ROY : They have
niade a commitment before the trade unions.
The Prime Minister has said in calegorical
terms that in those cases where the manage-
menl and the union are able (o come together
and prepare a viable plan joinlly, they can
place i before the BIFR; and the BIFR will
amtomatically sanclion it and ratify it. L have the
figures. First of all, the Ministry of Indusiry
does not allow the managementl (o sit with the
workers and with the trade unions. i embarks a
bar between the (wo.

Secondly, wherever the managenient and the
trade union are coming together Lo place a coin-
mon proposal, the Government is not consider-
ing those cases. At least | know of a dozen cases
where joinl proposals have been placed before
the Government. For example, the Bengal
Immunities, Smith, the Bengal Chemicals
Dharath Brakes Valve Cycle Corporation of
India Lid. and many other companies have
placed joinl proposals before the Government
and before the BIFR. They could not finalise a
single case because of the resistance from the
Ministry of Industry.

Lastly, on behalf of the trade unions I would
like Lo assure the Government that trade unions
are ready to discuss everything with the Gavern-
ment except the NRF or the Exil Policy. Under
no circumstances the Exit Policy will be accep-
led by the trade unions. We are ready Lo discuss
everything excepl exil and setile. In many places
negoliations have taken place with the BIFR
Workers have made sacrifices. If the Govern-
ment is [air, irade unions will make sacrifices
and will probably able i0 finalise many cases.
But the question is : What is the policy the
Governmenl is following ? Thai policy must be
reiterated and that must be cleared with this, T
thank you.

IgawTeay (F ey wvhw) - @ aea T
I | amw @ 329 dfw ad R am
Wy F A

ot arr=r o TTEET (ST R R o
o omm 2, s @ ww owu A8 wm
Qi (sremH). ..
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srom FrEY 47 €a & Wgm | 4w gge TR g
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‘THE DEPUTY CHAIRMAN : Mr. Jaiswal. T
have to interrupt you while you are making
good points. But the thing is, it was announcec
that we were going o have the voting between
200 pm.and 230 pm. Now it is quarter to 3. ¥
have got so many names before me. Will you
please put pointed questions? I will be thank-
ful ... (Interruptions).

sh a7 T orTEETE @ & ZEE @ @ dm
e AT = @ d=w e e R

SHRI JAGESH DESAI (Maharashtra) :We
can take up this afier the voting. It is a questinp
of survival of the public secior. I do mot
mind .. (Interruptions).

THE DEPUTY CHAIRMAN: It is not a
guestion of your not minding. I agree with you.
But it is not a question of your minding. The
guestion is, we have never interrupted a call-
aftention malter in between Lo lake up another
issue. We do not want 1o have new practices
introduced in the House. We do not want 1o do
it, Mr. Chairman has arrived now for the Con-
stitution Amendmenl. I have been able to 1ake
everybody’s consent that we will not have any
discussion. So, I would request Members 10 be
very brell
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RRIE O ORA TR U ORI R ¥ i Iu
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SHRI PRAKASH YASHWANT AMBED-
KAR (NOMINATED) : Madam. why should
we be penalised?

THE DEPUTY CHAIRMAN : No, you are
not being guillotined. You are being directed 1o
follow the procedure aof the
Attention.

SHRI PRAKASH YASHWANT AMBFD-
KAR: We are being penalised. Madam, the
public sector has been one of the most impor-
tant sectors in this country. Every couniry that
has developed, had started with the public sec-
tor whether it is Japan, whether it is America,
whether it is England or whether it is any other
country. All these countries started with the
public sectar. Later on, the public seclor was
- changed. They had their own bad experience
and they stopped in between and saw to it that
the public sector which was there, remained as a
public sector. What we are trying 1o do in our
country is to kill the public sector. We feel 1that
the public sector has outlived its life. [ do not
know what the view ol the Government is about
the overall picture. But lel me make one thing
clear that even in the capitalist world, the
capitalistic system is undergoing a change and a
new system is being evolved, is being worked
ouL What we find there is that those multi-
nationals, which were there in the seventies,
have started crumbling and they are agdin com-
ing back to the smaller.unils, which are more
viable and which are finaptially more strong.
This is the system to which they are coming
back )

Calling

Now, I come back lo my own country. We
have been saying that the public sector has
become sich. But what are the reasons for its
sickness ? I would like to mention two basic
reasons forits sickness. One is, in the public sec-
tor as well as the private sector, we have made
one thing compulsory that every public sector
unil or the privale sector unit will have its own R
& D, which is one of the basic things because
with the passage of time, every indusiry
undergoes a change, and any modernisation
which is required, is required only in the
research and development wing. If that is
established, I think we can overcome so many
difficulties. The second part, which is the most
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important pant, is the management of these
units. We have been appointing IAS officers in
the public seclorundertakings. [have no grudge
against them. But there is a diflerence belween
being an administrator and being a mnanager. A
manager cannol be a good administrator.
Similarly, a good administratar cannot be a
good manager al the same time. I[ we have o
revive the public sector undertakings, then as
we have a separate cadre [or the [AS officers, we
should have a cadre for management, for
markeling and for financial side also. If this
suggestion is accepted by the Minister that there
should be a separate cadre for management,
marketing and financial side in the public sec-
lor undertakings which will ultimately look.
after all these things, I think the public seclor
can become viable.

Secondly, instead of making the public sector
subjected to the Secretaries or Joint Secretarigs,
why don’t we give full powers to the Managing
Directors, the Directors and the Chairman and
hold them responsible if they don't make them
{inancially viable as well as profitable ? The
third point which [ want ta make here is thal
many of the units, which have been referred 1o
the BIFR, are viable units. [ will give only one
example of Richardson and Cruddas. They
have got their own plants in Bombay, Madras
and other places. They employ more than
25,000 people at limes. They have been asking
for funds o the tune ol Rs. 6 crores for the last
one-and-a-half years. The Finance Minister is
not here. The Indusiry Minister. who is here,
will take care of this point. Il is nol running in
loss loday. L is at a break-even poinl. They have
pointed out that if they do not get funds for
modemnisation of their machinery, it is likely
thai they will be referred to the BIFR and they
will become a sick industry. There are some
industries which are on the Border line. If
financial assistance is given 1o these industiies,
which are on the border line, I think we can stop
these cases being referred 10 the BIFR. Fourthly,
in many of the cases, which are referred to the
DIFR, the labour have come forward Lo invest in
those companies if the BIFR, is ready 1o provide
assistance.

They are asking for participation and they
say. “We will make (hese industries as viable
unils.” Is the Minister going to consider these
proposals and come and say in this House what
exactly they are going lo do?

Foras & e (WY Ry ) - e Wi,
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If the House agrees we will 1ake it up. But with
one rider. It doesn’t mean that since we took up
the Constitition (Seventy-seventh Amendment)
Bill, Members are (rec to speak as much as they
like. Still 1 will insist that the Members should
be very brief even after we pass the Consitution
Amendment Bill. Mr. Thulasi Reddy. He is not
here. Mr. Saurin Bhattacharya, please withdraw
your name al my requesi

PROF. SAURIN BHATTACHARYA (Wcst
Bengal) : Our names can be dropped by your
prerogulive s other's names have been
dropped.

THE DEPUTY CHAIRMAN : Ng, no. You
will be spesking. (Interruptions)... Mr. Bhat-
lacharyn, you will be speahing on the Calling
Artention. We are only stopping the process of
the Calling Attention for the time being so that
we can pass the Constilution (Seventy-sevenih
Amendment) Bill as the Chairmansahib is
there and he will preside over.

PROF. SAURIN BHATTACHARYA : Sqo,
You are setting a bad precedent all the same.

THE DEPUTY CHAIRMAN: h ia not L
Unfortunately, Mr. Bhenacharya, I would
Tequest you ip stop passing commenis on the
Chair; otherwise, [ am going ahead with the
Calling Artention. I don’t accepl the propasal
made by the Leader of the Opposilion and the
House. T wouldn’t teke it up. Either you
withdraw your comment or [ will go ahead with
the discussion. (Interruptions). . You with-

W ... (Interruptions). .. No. I have got my
suggestion. (Interruptions). ..I wouldn’t go
ahead.

PROF. SAURIN BHATTACHARYA : It was

t [Transliteration In Arabic Scripi).
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your comment.... .
THE DEPUTY CHAIRMAN: Noi

comment.

PROF. SAURIN BHATTACHARYA :
thal the Calling Attention Mation should not be
interrupted. I take that..(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Bha:i-
lacherys, It was not my suggestion. You didn't
pay atiention 1o the Leader of the Opposition. It
was his suggestion thal we should stop 1. You
withdraw and don't make such comments
without knowing what you are talking.

PROF. SAURIN BHATTACHARYA: I
withdraw.

my

00 PM

THE CONSTITUTION (SEVENTY-SEVEN-
TH AMENDMENT) BILL, 1992

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI SHEILA KAUL):
Madam, I beg 10 move:

"That the bill further to amend the constitu-
tion of India, as passed by the Lok Sabha, be
taken into considermtion”

Madam, il gives me great pleasure to move for
consideration in this august House, the con-
stitution 77th Amendment Bill as passed by the
Lok Sabha. This s=eks to amnd Article 323(B) of
Part IV (A) of the constitution of India to insert
a mew clause afier sub-clause (g) to enable the
appropriate legislature of Siates and Union
Territories to enacl legislation far the establish-
ment of Rent Tribunals. The constitutional
amendment will exclude the wrilt and other
jurisdiction of the High Court as provided
under Articles 226, 227 and 228 of the Constitu-
Hon. As in the case of Central Administrative
Tribunal, only the jurisdiction of the Supreme
Court under Article 136 of the Constitution will
be relained in the new sel-up for adjudicating
rent control cases in different states. The pro-
posed constinitional emendment is an impor-
wnt elemenl of the Model Rent Legislation
which has been laid belore both the Houses of
Parliement. It is only an enabling provision
which authorises State Legislatures 1o set-up
Rent Tribunels and exclude jurisdiction of
High Court The move to sct-up the Rem
Trbunal has been endorsed by Sute
Gavernments in the conference of Chief Minis-
lers and Siste Ministers convened by mc

(Mr. Chairman in the Chair)



